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ORDER

ORAL CRDER (PER HCON'BLE SHRI R.RANGARAJAN : MEMBER (ADMN,)

Heard Mr.E.Jagan Mohan Reddy, learned counsel for the

applicant and Mr.v.Bhimanna, learned counsel for the respondents.

2. The applicént in this OA submits that his name was
Fecommended by R-1 for engagement as a substitute Telugu Pandit Gr-1I
“S Sc Railway te R-2 vide letter No.P,594/Subst/Vol.IV dt. 20-06-95
(Annexure-II}. Accordingly, R-2 has asked the applicant to submit
necessary details in this coennection by his letter No.B/P.Con.594/
Mis/94/MV dt. 23-06-95 (Annexure-III). The applicant submits that
h;::GBmitted the details and he also underwent some interview on
10-7-95, Howevér from#he letter No.B/P.Con.594/MﬁkV94/MV ét. 31-7-95
(Annexure-IV) ef R-2 it is seen that there were éisérepeﬁ;%;in his
name as well as his father's name In the SSC, Intermediate, Degree
and Telugu Pandits Training certificates, Hence R-2 has instructed
the applicant to get his name and his father'’s name corrected in the
above éertificate for taking necessary action f:ngggfintment in
Railways, The applicant submits that he hachorrected +¥€ document s
by his letter dated 2-1~96 (annexure-I). It is his grievance that
inspite of that the respondents viz,, R-2 has not appeinted him as

v adedbnclio ot

3. This CA is filed ;hst(}he in action of BR-2 to appoint

Substitute Telugu Pandit.

him in terms of letter dated 20-06-95 of Re=l1 by R=-2 is arbitrary,
illeqal and fer a consequential direction to R-2 to appoint him as &

L

Substitute Teldgu Pandit Gr-I1.

4. We enquired from the applicant whether he met any
responsible respendents in Vijayawada when he-hqg submitted the

details as required by R-2 by his letter dt, 2-1-96, The learned

! ’

counsel fcr the applicant submits that he enly went en/the office
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of R-2. But he coeuld not say whom he met. He also did not produce

any representation addressed to R-2 in this cennection.

5. In view of the above circumstanceé, the fellowing
direction 1s given:-

The applicant may now if so advised submit a detailed
representation for consideration of his case as per his letter gated
2-1-96 within ene month from to-day. If such a representation 1s
received the same should be considered by R-2 in accordance with
Rule and the applicant should be replied suitably within 2 months

from the date of receipt of that represéntation.

6. With the abeve direction the OA is dispesed ef at the

admission stage itself. NO ceosts.

p—Z

B.S.JAI PA’)ﬁAMEcHWAR) (R. RANGARAJAN)
MEMBER(JUDL.) MEMBER(AD.J\- )

R

Dated :_The 24th Nov. 1997,
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